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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent? ' ' \aog
2. (a) !s the application in the prescribed form ? \Zd} '
(b) Is the application in paper book form ? \Z@g

(c) Have six complete sets of the application FoL coPped HrowL M’V\W g

been filed ?

3. (a) Is the appeal in time ? \4‘@}
(b) If .not, by how many days it is beyond . | E !
. time? : -
Mo, R R

A :
(c) Has sufficient" case for not making the -
application in time, been filed ?

4. Hasvthe document of authorisation,Vakalat-
nama been filed ? '

5. s the application accompanied by B..D./Postal
,Q}\ Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against whuch the apphcatnon |s made been
filed ?

T ¥ %

7. (a) Have the copies of the documentsfrelied LQZX
upon by the applicant and mentioned in

the application, been filed ?

(b) Have the documents referred to_ in (a) No
above duly attested by a Gazetted Officer

and numberd accordingly ?

TN < 1
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LUCKNOW BENCH
| LUCKNOW
O.4. No. 261/88
- > c‘ )
Q‘ Kumed Rama Scnkar ' - Applicant
f vVersus
: R Union of India and another Respondents,

‘

k.

Hon, Mr. Justice U.C. Srivastava, V.C.

im advertigsement for the post of i':io Fenale

: | lelgphone Operators for reserved trained pPool was made
s the last dste for application was 3C.1.89. 107

poOsts were unreserved, 30 were r‘ése»r,ved for &£, 8

for SC and 5 posts Were reserved for phvysiCally' handica~

1

pped. rlhe aoplicant was from anongst thie reserved

candidates ang she was seldcted and according to5 her

)]
joy
1)

= Was not communi€ated the same, nor she received any

: @ppointmer\lt letter. according to the respondents,

a letter was issusd to her on 15.1.83 asking her to i

fill up the form viz. Police verification, medical
fitness and attenstation and toreturn in the office by
‘. ' 22.1,1983. When the applicant did not Lespond, another

A | ) ) by .' . v
. | letter wes sent on the address giv en by her in the
applicationform. wWhenthe pettioner did not turn up,

; vide order dated 27.11.86, hfrs/neme was Ganeelled. |

, : According to the aspplicant, no such letters have been

feceived by her ' and her address was 10/316, Khalasi Lines#

s
-~ . F5
T

Kar‘lpure P

2. POssiblity of no receipt of the letters cannot

| . be ruted out. Whilette apnlicant gpplied and attended



¢

Shgkeel/-

o

Lucknow: Dated 22.1.93,

- ~,

&aﬁ&ﬁkuﬂﬁh _
the intefview it waomat be ezmcepted that she was not

L3

interested to join on the post. Thus, after due selection
she could not be depri§ed of the post. The respondents
have also said tohave sent the letter, as per their
despatch register,&ccordingly, the Lespondents are
airected to give appointment to the. applicant as and

when the vacancies occur without asking the applicant

to appear in the test etc, in order to tectify their

,‘u‘}
own mistake amsg Thus, the respondents will-égke ficst

40 Cfpt@ent whiiecd & mapBe Y Hete to Site POt ay oot G i, bt
appOLntmeng/hereinafter.

v

3. Application isdisposedof as above. No order

&s to Costs,

Vice Chairmman.

e . e s e v

L A
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In the (entral Adninistrative Trihunal
Additional Bench, Allshabad
O-h N ey )RV
Between
Kumarl Rama Sonkap --- Appli cant
Lk AND_
N

1.Union of India through the Director General,
Posts & Telegraphs, Department of Tele- Communications,
New Delhi, |

2.The General Manager, Telephones, Department of

. Tale- communi cations, Kanpur. '
-= Respondents
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/ plication U/s 19 & Central - 1]
\)J léﬂé%ﬂlstzativa Tribunal Act,

\7{@ nclosum no.l. |7

Opder no.Staff/25-3/82 dated

. 27-11-86 issued }"? o
Gene ral Manager, anpur Talecan
Distt. to the apfll cant informing
ahout the ramoval of applicant's
name from RTP List.

[ S.Encloéum N0 2

¥ $ 3 13
% N 1& Letter dated 2-12-86 of appli cant
@Q /IS sent to Asstt, General Manager
< Q?/ A&nln Kangur Telecom Distt.

1nt orming &hout non recsipt of
appo:mtms*nt letier or reminder.
+EBnclosure no.3 ' ' H?
Le’c ter dated 9-6-87 of ap’pl‘.!_ cant 3y cﬁ(‘-\m&

to Asstt.General Manager (Admin
Kanpur T@lecan.mst’c.g ( )
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5. Enclosupe no. 4 .

Let ter dated 24-7-87 of appll cant
sent to Asstt.Genepal Mana%
(Adnin) Kanpur Telecon Distt

Be Enclos'uré no, 'S

Letter dated 3-8-87 sent 'y the
appli cant to Asstt,General
Managar (Aamn) Kanpupr Telecom

7..“dan].OSUI’8 no. 8

Letter dated 13-8-87 sent Wy

applicant to Iy.General

Mana%ar (Adnin) Kanpur Teleeom
ist estcot 1~‘*11116,ling,
anpur, .

8.Enclosure no, 7 -
Letter dated 11-9-87 of &ppll cant
sent to Sri -Arjun Singh,Minister
of Communi cations, Depértmant of

Tele- ccmmunlcatlons Gov t, of Indla
New Delhl

| 9. Enclosg___rg no, 8

Letter dated 3-11-87 of appli oént

sent to General Manager (Admi n),
Telephones, Kanpur.

| SMMH%}&—&@@H—@&DL
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o the entrel Aduinistrative Tribunel,

Additionsl Bench, Allahabad,

| "’Q~E*%1QE/?Y.
BETWEEN |
m’m Remd Somkar, 8dult,daughter
of »Sh'ri' Jai Mrein Sorkar,residemt ) |
of 10/316, Khalasi Lines, Kanpur. weapeaaby Applicant -

nnnnnnnnn

AND

1. Union of Indis through the Director
General, Posts & Telégrarhs, pepartment
- of Tele- Commupications, New Delhi,

2, The General Manager, Telephones,  ,
Department of Tele- Communi cations,
Kanpur, | |

.......

S DETAILS OF APPL LATION

1, Perticnlars o the Applicant:
(1) Neme of Applicant ., Kumari Rema Sorkar |
© (ii)Mame of Fether .. Jai Mrain Somker

_(iii)Designgtionahd .. Selected for the post
offies inwhich - of Telaphone 0per£toz'

enployed, . Telephone Office,
| L | ‘Mall Road, Kanpur.
(iv). Office &ddress eo ot yot joi'ﬁéd hence

thers is no office .
a8 ddress, o

,_ , B
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(2

(2)
(v) Address for semice . ] :
‘ of all notices. == Kumapi Rema Sonkar
 daughter of Jai Narain
~ Sorker, resident of
10/316, Khalasi Lines,
Kanpur, .

2. Particulars of the res onaeﬁts;_

(i) Meme and/or aesi%nation—-Uni‘on.cf India through
. o ths pespondent, - the Director General,
‘ Posts & Telegraphs,
Department of Tele
Canmuni cations, New
Delhi,

The General Manager,

Telephones, Department
“of Tele- Communications,
Kanpur,

(ii) Office address of -- 1-Unim of India through

- - the respondent. Director General,Posts
& Telegraphs, Department
of Tele-caumunications,
New Delhi,

2. The General Wapagep

. Telsphones, Dapartmeni: )
of Tele-Commnications,
Kanpur.

(iii)Address for semice--  Respondent no.l:
’ of all notices. :
Office of Director
General,Posts &
Telegraphs, Department
~ of Tele-canmuni cations,
New Delhi,

Respondent no, 2.

General Manager,
" Telephonss, Kanpun,

&.ﬁr?.i,g_\;lar?s of ﬁnﬂ order 8gainst whi ch
application is made,

(i) Order Nauber, —-  Staff/25 382
©(ii) Date PR I Sl
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(3)

(i11) Passed

iv) Sub @ct in
( ) B%lef.

- Shrl MJdBO,

Assistant General
Mana% P (A&nln.
Kanpur Tele- Can, pistt

Kanpur,

The applicant belomgs to

s chaduled caste and in
pursuance of an advertisement
for the post of Telephone
Operai;or', thg applicant
applied for the post of
‘Telephone Operator and

after intemwiew she was
scalcacteé wit the seme

was not communicated nor

she recsived any appointment

\letter, ALl of & sudden the
8pplicant received a
registered letter no,
Staff/25-3/62 dated 27-11-86
issued ty Shri Rajdeo,Asstt,
General Manager (Adnn),
Kanpur Telecom. D_is'i‘:t. ,

 Kanpur in which she has

heen infomed that hep
appointment has bheen
cdncslled for not éu';’ning
up to join the sewiéa and
as such applicant sent a
mmber of letters and

infom~d that she has not
received any appointment.
letter nor she has pafysed
the same and as such she
be allowed to join semies.

QWOQ-\\\W
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(4) Jurisd ction of the

(5) Limitation

The applicant declares that the
subject matter of the order

against Whj ch she wants redressal
iswithin the jurisdiction of
the Tribunal,

The applicant declares that

she Wrote a mmber of letters
inf oming that she has not
received the appointment letter
and as such she shawld e
allowed to join,The last letter
is dated 3-11-1987 sent to

the General Manager,Telephmes,
Kanpur but it was also not
'PesPonded Wy ',the' fﬁspondents and
as such the appliecant filed a
Writ petiti m in the Hon'ble

‘High Court of Judieature at

Allahabad and the Hon'hle High
Court on 3—12—198‘7 held that
the Wmt petltlon is not
entertainable in view of the
&lternative remedy of filing the
Petiti on before this Hon'hle

Aritupal and this order has heen

communi cated Yy the counsel of
the applicant on 21-2-1988 ang
88 such the petition is within

1limi tation,

Yt“Fiﬁxtﬁﬁ(K\J
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(5)
? (_Q__E@_Q‘cs of the case:
The facts of the case are given helow:-

1, That the petitioner helongs to schadulegd
caste. She Was selected £ op the post of
Lady Telephone Operator when she came to
knov fran other candidates that they have
i raceived appointment letters,she contacted
<9 o | the respondent no,2 and came to know that
appointment letter has haen sent to her
while the fact is that no appoiftment letter
for the post of Lagy Telgphoné Operator
has ever heen received ty the applicant
and she has never refused the same,In
these c] recumstances the applicant sent a
X - | letter dated 2-12-1986 to the Asstt,
General Manager (Adninistration),Telephones,
Kanpur informihgv him that the applicant has
o neither received any appcdintment letter nop
| she rsceived any peminder fopr the same and
she reqﬁ@sted for issue of the appointment
~p lstter to her, The applicant 4ig not receive
2y reply to her letter dated 2-12-19884,

2. That it may be menti med that after a iapse
of considerable time, the applicant hag
recsived a lettgp-datéd 27.11,1986 fran
the Asstt, General Manager (Adnin,) Kanpur
Telecom Distt. Kanpur infomming that
inspite of repeated remindeprs &s the appli cant
has not Ajoinad hep quties,her pame has

been removed from the list of R T.P.

TR,
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(6)

3.That after receiving the letter dated 2-12-86

e

from the Asstt,General Mapager (Aamin) Tele ¢am
Distt.Kanpur,the applicant wrote letters that
she did not recsive any appoinhn@nt letter or
reminder for jdning ber duty.After sending
l@tte'r dated 2-12-1986, the applicant again
sent latter dated 9-6-1987 for the issue of
appointment letter to the appli éant. |

That the applicant did not recsive &my reply

to hsr letter dated 9-6-1987 and as such she
again sent letters dated 24-7-1987, 3-8-19’87,
13-8-1987, 11-9-1987 and 3-11-1987 pequesting
the reépondent no,2 for sending and isvsuing

appointment letter whi ch has not Eeén pafused
Wy the applicant and as she d4id not rresive

-any appointment letler nor she refused to

raceive and as such she could not join her
post of Lady Telephone Operator due to non

receipt of the‘appointment letter,

That inspite of repeated inf ormation and
requests Yy tﬁe applicant that she has never
received any appointment letter or any remnger
for joining her duty and also infomed that

she never refused to teke delivery o the

-1et tep sent y the respondent no.2 for

joining on the post of Lagy 'T@lephone Opare tor,

the appli cent has not received amy reply,

Thet inspite of selectibm of the applicent

for the post of Lady Telephone Operetor,the

QW\QQ\J\\‘T&;\J |
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(7)

respondent no.2 is illegally with-holding the
issue o eppointment letter to the applicant."

That the appli cant has came To kno¥ that the
office of the respondent no,2 have manipulated
to aceommodate those candida'tes who Were in

the waiting list and have further manipulé ted

" pot to serve the appointment letters on the

appli cant With & view to defeat the claim

of the appli cant and to favour others,

That in plece of the applicant, candidates
who were in waiting list, have heen appointed
Yy manipulatiéns on incorrect and flimsy
grounds to the eéffect that the appointment
let tars have not heen recéima ly appli cant
and she has not joined the duty after

reminders.

That in the case of the appli cant, the
respondent no.2 is not giving arfything in
writing regérding the semice of appointment
letter on her and always when she contacted
she was getting ‘av&sivé replies fran the
Asstt, General Managaf (Adnin) ,Kanpur Telecom
Distt,Kanpur,

That it appears that sane malpréctice hes
been adopted to 8ccanmodate those cBndidates

who Were in the waiting list and the
appointment letter is not weing issued to

the appli cant,

Ml 3}\ ﬂ;&

v



(8)

11 That the appli cant has ’nemn snkgected to
gr@atest injustice on &ccount of manipulations-
of the office of the pespondent no.2's office

* {0 deprive the applicant of empleyment and to

accammodate theip favouri tes,

e o 12, That the applicant filed a writ petition
\“‘ - -against the respondents in\ the Hon' ble

| ﬁigh Court of Judicature 8t Allahakad hut
Hon'ble High Court gia not eptertain the
writ petition on‘thef grc;und that alteﬁnative
‘_remedy for\tﬁ@ applicanﬁ is fo'i:- filing the
petition before the Central Adninistretive

Tri bunal,

Ny

W

(7)_Reliefs Sougllt -

A- That the respondents he di mctad to allow
e the petitioner to join the post of Lady |
Telephone Cperator in the office of the Kanpur
Telecan. Distt. ,Kanpur/Telephons Office 8ng
she be paid the salary and other emoluments
with effect fram after one week fram the
date of sending appointment letter to the

~ applicant;

P~ cos’c s, of the proceedings be aﬁvarded to
the appli cant- ‘

¢ Amy o+her relief Whlch this Hon' hle Tritupel
| deans fit and proper in the circumstances of

the .case he a_lso awarded to the appli can,t.

T e
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(8) Interim opdep prayed for;

The applicent prays that the
applicant be allowed to join
the post of Ladgy Telephone

Operator with immediate

- effedt subject to the judgment

and ordér of this petition,

The applicant declapes that

'th@-"appli. cant has moved a

_ dumber of applications to.

the General Manager, Telephones,

Kanpur hut the _raspbnaént no. 2

' General Manager is not

- replying any application,

~ The applicant also sent a

representation to Hon' ble

Minister, Canmunications,

Department of Tele-

Communications,Govt. of India,

New Delhi,

any other court etg,

(10) Matter not pending with

The applieant furtherp decléres
that the matter regarding
whi ch this application has
beenmoved is not pending

bef ore any court of law or
any other Bench of the |

Hon' ble Tribunal,

S
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B = -pesp@c’c of the abpll_Ln fee J
cj/ (i) Meme of Post Offl cé == €W’( é“‘t’ %W W@éﬂ
Qf/a@/ (11) S, Nmbar of Posta - 313 S ! &gg
| Order.
(111)})&8;@ - QS/'Q'Qg
‘ e | (;_Zlﬂs_t.@..l.l.s of Ina;es_x_.v’ : V--An' In&ei ocntaining the list |
- S of the documents to we
‘relied wpon is snclosed,
(13 List of Enclosupes: |
- - --1,0rder no, Staff/25-3/82
-  ated 27-11-86 issved 'y
o | Sri ,Ra.‘jdeo',Asstt.Genérai
D Méba.ger (Admi n),fiaﬁpur
Teleémx. Distt.Kampur to
o the applicant‘ o
- ‘~ 2. Letter dated 2-12-86 sent
| | | | by appll cant to Asstt,
\} ' . 3 ., S . Gen@ral Manager(admln)

Kanpur Tsle»com Distt,

3. Letter dated 9-6-87 sent

- Wy appl,l cant- to the Asstt,
-Gﬁnﬁral Managep (Aamin) , |
Kamur Telecan Distt.

4, Letter dated 24-7-87 sent
Yy applicent 'to Asstt,
Gensrel Manager (Adnin),

| Ké,nppr Télerccm Distt. .
.5, Letter dated 3-8-87 sent
| hy appvli eant to Asstt,

General Manager (Adnin)
" Kanpur Telecan Dlstt

NH] §3R*\ciiij
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GLetter dated 13-6-87 sent 'y appli cant
to the Dy.Genaral Manager (Adnin),
Kanpur Telecan Distt.’,Kanpur,“Nest cot
Building Mall Road,Kanmpur.

Letters dated 2-12-86,9- 487,24-7-97,
3—8—8’7 and 13-8-87 We’z}e receipted in
the office of respondent no,2 on

the same dates,

Y. Letter vaatad 11-9-87 sent hy appli cant
Wy regd;A/Dvpos_t to Sri Arjun Singh,
Ministér for Communication s, Govt, of

- India,New pelhi, |

(8) Letter dated 3-11-87 sent 'y the
| - petiti oner to General Manager (Adni n),
Telephones,Ranpur( delivered ang

receipted on 3-11- 87).

B Appli cant
Verif1cation: o |
I, Kumerl Rama Sonkar daughter of Jai Merain
Sorkar,8qult, resident of 10/316,Khalasi Lines, Kanpur,
do hepahyvverify that the contents »of raras 1 to 13
are true tomy personal knoWleédge and belief angd tﬁat

I have not suppressed 8y material facts.

Place: Kanpurl }

~
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Epclosyre no.l

epaPtHPDt of Telecommuni cations,

Offi ¢z of the General Manager Tel ephones, Kanpur-208001

© No: ‘Staff/25-53/82 Dated at Kampur, the 27,1186
Registered
To,

Km. Rama Sonkar, . }
/0 Sh, Jai Narain Sonkap,
10/316,Khalasl Line,Kanpur,

Sub: Ramoval of your meme fram the Approved List

of RTP for Telephone Operators. ‘

sI‘NCE you have not turmed up for duty despite

fgp@;ated reminders, your name is heing removed
f rom thé approved list‘of' RT.P, for Telephone
Operators and as such your all clsims for r
ahsorption/ragularisation in the Dsptt. ars
forfei ted whi ch please note and adk. receipt.

sd. Ra jdeo o7 /11

Asstt, General JMana. er (Admn)
Kanpur Telecom Distt, .
Kanpur- 208001,

.....

SRR



=

-(Aj .

Enclosure no, 2.

To,

Assi stant Gensral Mana%ar (Adm.)
Kanpur Telecom.Distriec

Kappur-Giiy.
Sir, | |
I reply to your letter No.Staff/25-3/82 dated
27,111,868 1 have wpite toyou as.und@m-

1.That T & 4 not receive any letter of ny appoi ntment
as Telephone Operator from your office, T also 4id -

not receive any reminder fram you in respect thereof

as mentioned in the said lﬁ?tf@r. I could not join

my duty as Telephone Operator in your office due

" to the afopesaid re&son.I am highly surprised to

heepr from you in the mtter fopr the fipst time -
through your af oresaid letter.I am & young unempl oy 24
candidate so far and hom in a poor fam ly with

\}ery Lini ted means, If my néme is removed from B

the approved list of RI.P, for Tslephona Operators
and I am not given the said amploymmit, Iwill

suffer greatly during these hard days when I am

~hurden on my papents,.

- 2.That kindly considermy case sympatically ang

~ahsorb me in the said employment,

Thanking you for favoupahle consideration,

Yours faithfully,
sd, Ram*& Sonkar
(Km. Rame Sonkarn) -
o Shri Jai Narain Seukarp
10/31 6 kak Khalasi Lines,

Kanpur,
Dated 2-12-88

— , Qm}ﬁﬁ\“\v



Enclosure no. 3
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INW THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHNABAD .

GIVIL MISC. APPLICATION NO._ G|  /0f 1988

Oon behalf of the Respondents.

LN RIS 2

IN

Registratbion 0.4 Noe 261 Of 1988/

/
<

Km.Rama Sonkar ceeees Applicant
Versus

Union'of Iﬁdia & others eeecee - Respondents.

To

' The Hon'ble the Vice-Chairman énd his

other compagion lMembers of the aforesaid Hon'ble

Tribunale

The humble application on behalf of the

-
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respondents-applicants Most Respectfully Showeth

as under: -

1. . That the full facts and circumstances

“have been set out in the accompanying counter-

affidavite.

2. That for the reasons disclosed in the
accompanying counter-affidavit, it is expedient

in the interest of justice that this Hon'kle

‘Trikungl may kindly be pleased to dismiss the

original petitidn with costs.,

PRAYER

It is, therefore, most respectfully
prayed that this Hon'ble Tribunal may kinily be
pleased to admik this misc. agpplication alongwith
the accompanying counter-affidavit and dlsmiss
the original application with costs.

A

( Ke ¢, SINHAL D
ADDL. STANDING COUNSEL
COUNSEL TOR THE RESPONDENTS

Dt/ @77287 /
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IN THE CENTRAL ADMI@ISTRATIVE TRISUNAL ALLAHABAD.

mri I

Counter- aAffidavit

On behalf of respondents,

IN

REGISTRATION 0.4, W0. 261 of 1988/
Kumarl Rama Sonkar

Versus

Union of Indis & others eeeeceesese

Rex
A .

G 89 006900020 )

Applicant

Respondents.

! & aetidavit of_R € Serda

O
$

| aged'ébout ég] years son of
S B shuxde

posted

/&

&
!bg)
v

-as Fg&é]ggg‘g Yseaeank— “’Zeg«w P

(Deponent )

I, the deponent abovensmed do héreby

solemnly affirm ani state on oath as under;-




\L' ' ¢ Le That the deponent is bosted as EL;.Q', ?é;{
%

N -
g§§ K o btnrC and as such is fully acquainted

with the facts of the ¢ase deposed to helow.
P

’

2 - That before giving a parawise reply, the
following'facts are belng asserted in order to
 facilitate this Hon'ble Tribunal in administering %

justices q

3¢ That respondent no.2 gave an aivertisement
for appointment of 150 Female Telephone Operators
' for reserved'trained pool and applications were
»§Q§ required upto 30,1.1989. 4 true copy of the |

aivertisement is being filed herewith and marked |

as Annexure-Ca-I to this sffidavit. A perusal

G ROTARY S

KANPUR NAGAK

\ W, P, INDiA A3
(4N ' kY

g

of the gforesaid advertisemenﬁ would go to show

that 107 posts were unreserved,30 were reserved

Y

for Schedule Caste,8 for Schedule Tribes and 5 posts

were reserved for physically haniicapped persong.
4., That in respose to the aforesaid ‘
A |

| : By b Y
Fg . . | | ) <j///

N

SN
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S

advertisement, applications were received and

after serutinising the applications ws well gzs

other documentary papers, the applicants were

selected as reserved trained pool Operators.u

5;‘ That it is also pertinent-to mention here
that the petitioner while applying for the aforesaid 
posts in respose to the aforesaid advertisement

gave her address m£1316 Khalasi Lines,Kanpur. 4
photo stat copy of her application,Form 1s being
filed herewith and marked as jnnexure-CA~II to this—

affidavit. g

6. That since the aéplicant'was selected on

15, 1.1983, a letter was Issued asking her o £ila |
up the form viz.Police Vérification,ﬁedicai Fitnessj%
and attestation etc. and she was required to fill up-
these forms and returned to the said office by

2241.1983. A photo stat copy of letter dated 15.1.83

is Being fi&ed herewith and marked as Annexure-CA-ITI

to this mppite affidevit. |, .

7o That the petitioner did not respond to the




s

letter dateé 15.1. 83 and as such, another reminder
wasvsent to her on 11.283 on the address given

in her application form and in the said letter, it
was specifically mentioned that the last chance to
submit those forms is by 25.2.83 failing which, her
name will be struck off from the select list. 4
photc stat coPy of the reminder dated 11.2.83 is

_ —
being filed here with gnd marked as Annexure-CA-IV

to this affidavit.& '

8., That since the petitioner did not respond
to the réminder also and as such, vide order dated
27;11.86, her name was struck off from the Seiecﬁ
List and information was gilven to the petitioner on
her aforessid address as given in her application
Form. A photo stat copy of the letter dated 27.11.86

is being filed herewith and marked as Annexure-CA-V

to this affidavit. Q

9. That wf the petitioner received the said
eommunication this time and after receipt of the
said communication, she represented the case on

2,12,.86 andi she stated that she could not receive

Al




L

i

the information as well as the communications

which have been sent by the department at earlier

dates. But since, her name has already been struck
off from the strength, even after g lapse of more

than three years, as such, the question of any

‘consideration of the representation thereon does

not arise at gll. The petitioner was repeatedly
informed on the said gddress which was given by her

in her Application Form.(p'

10. That the contents of paras-1,2, and 3

 of the application need no comments. {

11. That in reply to the contents of para-3

it is furhter submitted that, replies £lven under

para-6 of the application may also be referred.

12, That the contents of para-4 of the

application needs no comments.

135 That in reply to the contents of para-5

of the application, it is submitted that the

» \
AR




/ jk | ‘ petition is badly time barred. The petitioner hés
\\; - not given any documentary evidence for the explanation

which has been offered in para under reply.

14, That the contents of para-6(1) of the
application are not correct as stated,hence denied . It
is further submitted that as stated earlier,
respondent nNo.2 gave -an adVertiseméﬁt for appointment
of reserved trained pool operators and appointment
letter was sent on 15.1.83 a@d thereafter, reminder
was issued to the applicant on 11.2.83, but the
petitioner did not care to contact the responients.
It is also perﬁinen& ta'mention here that all the
communications were made on the same a&dress which
was given the petitioner herself in her application |
form and on the same address after the lapse of three
year on 27.11.1986, comnunication for sbriking of
her name from the strength was'given,only then she
responds. It is also pertinent to mention here that
Q?'p@€}1f£%§% g"d A the petitioner could not respond,neither represented
x({“‘:‘mﬁ"xgﬁf&;b - her case even after getting the information about the
\® . 2 appointment as Telephone Operator from her colleagues
and she kept mum for three years which clearly
estahlishes, on earlier occassions, the petitioner

probably had left idea to join the department and only

N e .

- ﬂ__\ﬁ’



on 2.12.86, she couls aglitate the matter vhich
is completely an after thought and the sgme is

not sustainable in the eve of law. ’

15, That the c0ntents of para-6(2)(3) of the
petlflon are not correct as stated,hence denied. Hoy-
ever a detailed reply has already been given

in foregoing parag graphs which needs not ke repeated

here again. Q

16. That the contents of para~6(4)(5){6)(7)(8)

. ( 9)(10) and 11 of the application gre not cbrrect

as stated. However, a,getailed'reply has already been
furnished in foregoiné.paragraphs-which Needs not

Pe repegted here again. Moreover, it is not
believeable that after getting the informatipn
regarding appointment from her colleages in the

year 1983, the petitioner was awaiting for three

years. k

17. That the contents of para-6(12) of the

. 4



\ ,
\v/ Sl application raises a legal issue,hence are not

replied through an affidavit,_c

18, That in reply to the contents of para-7

of the application, it is submitted that in view

of the facts and cifcumstances stated‘above, the
petitioner is not entitled to any of the reliefs

as referred in para under reply. None of the grounds
taken by the petitioner are sustainable in the eye
of law. The petition is devoid of merits,hence

liakle to be dismissed with costs. ¢

19. .That in reply to the contents of para-8
of the pppli cation, it is submitted that stated
above, the pefitioner has miserably failed to mgke
out a prima-facie case in her faﬁour, no interim
_,b, F%Q}”mﬁkﬁ%%’%‘- reply can ke granted to the petitioner by this
=‘(KANP“JR NAGnrﬁn. - Hon'kle Tribunale. q

g

20, That the contents of para-9,10,11,12 and

13 of the application are matters of record,hence

need no commehts. Cy

I, the deponent abovenamed do hereby

at

T~




Dwom be“’

t‘h\s a“\d

/

; verify ‘a:hat the contents of paras_\ gud 2— of
\.4 e NOTARY
this gffidavit are true to my personal knowledge;

¢

those of paras »45,62 D500, W S b are

: OTAR Y
based on’ echm and those of paras \sw FXOTAR

re

based on legal advice to which I @elﬂQZA%Ybe true;
that no part of it is false and nothing material

has been concealed.So help me God.

2 M S W o s . o N .“.__T.
: e S
B

["do hereby declare
that the person ma,kl this affidavit and alleging

- 1, b
5 [ h\s ’2( d \}
Certified 0 ‘w e himself to be the same is known to me from the

re me hiS
y Shi.e Wm m, cont Lents oi peruSal of papers. [{
Qqﬂeﬂt tQ o 1ead out and

gvit have bes

‘Ger\\\f\ed | ’ ‘
qpleined and(ywho 13 ouly ,&e«/w(b/&f clerk

HUKLA ADVOGATE Qf?" ov

Fxhg Solemnly mf:_rm before me

-

: \x
on this bh day of r){%@g% Gt RS0 atZom by

the deﬁ%qlent who hasg %een identified by the
i
aforesaid Clerk. |

I have satisfied myself by examining

this affidavit which have been read over and

explained to him by me. DAL

R

(,M gL %} :

QATH-20 %ﬁtﬁtm R

PRAEATH NARAMN SHuUKLA anunCate
NETARY, RANPUR RAGAR, o P,

— T B
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(ii)

The selecteq candidates will be paid wages

\\? _Bt the rate of e 2/~

( . Two ) only per hour of duty

performed when they are engaged as SDTOg ( fullform Je

(iii) While working as SDIOs, the candidates will

not be eligible for paid weekly off,

AGE:

Between 18 to 23 years as on 1.7.82, Upper
M;k‘ age limit is relaxable for ( I ) Seheduled Caste/Tribes
.by 5 years (ii) Physically Handicapped by 10 years ( iii)
E? the case of Widows, divorsed women and.women separated
A

from their husband who are not remarried the Upper age

1limit shall be relaxed upto the age of 35 years ( Up to

P N

40 years for S.C./S,T. )

QUALIFICATION :

‘;chbol or its équivalent examination , bonus marks are

awarded for higher academic qualifications. The candidates

¥

i i - ledge-cum-Intelligence
will have to qualify in the General Know :i«AjL/«



: 2%

]; Test and also an Aptitude Test for certain essential

o~

qualifications,

PERIOD OF TRAINING :

Three months during which a stipend of f. 130/ -

per month will be paid.

. - -

HOW TO APPLY :

The applicants may apply on plain paper giving

the following particulars which should reach this office

of the General Manager Telephones, Westcott Building,

X

FORM OF APPLICATION ¢

a5
A

;\.‘?

)
L.

1. Name in full, 2, Postal Address in full,

——
“«f'ﬂ”‘;«-‘
-

o

j"“”“élLD e of birty. 4, If member of S.C. or S.T.Qa ) Name
Y

\‘\?"

¢ ! -
*fi e ofr@a§¢§ ( for SC candidate only (b) Name of tribe ( for

( \.‘i’k&“%x
ﬁg'

ZAKANPUR NgGar

%\ Un i“ ENDI ;
%‘? -

6, Iﬁ\along mto Physically handicapped.

ate only )

Whether Widow,'Separétéd, or Divorced Lady

Te | Edu&ational qualifications begining with
Matriculation or equivalent examination giving the name of
examination, subject taken, marks obtained in each subject

and total marks, percentage ofzg agreegate marks and name

A Vi
of Board or University. C%g%A”JV“”%\



4
8. Name of Employment Exchangewith Régisteration

number and date.
9. Signature of applicant ( in running script ).

The cover should be superscribed in bold letters
" Application for recruitment ®f Femal

Telephone Operators for Reserved Trained Poolt

| Note:

1. Original certificates should not be submitted
with the applications,

2. Applications having incomplete information

or not on the prescribed proforma are liable to be.rejected,
The applications not accompaned with the attested copies

of the relevant éerfificates are also liable to be rejected,
S Communication regarding intimation of the
selection will not be entertained.

4, No enclosures for attaching up with the appli=-

cation already received will be entertained.

General Manager Telephones
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DEPARTVMENT OF TELECOMMUNICATIONS

- OFFICE OF THE GENERAL MANAGER TELEPHONES, KANPUR -208001

NO: Staff/25-3/82 DATED AT KANFUR THE 27.11.86

Registered

WD TR e o e O G e SR ST W A M G WA g

. N o - e v

. o A S - — -

Sub: Removal of your name from the Approved

list of RIP for Télephoﬁe Operators.

Since you have not turned up for duty despite

repeated reminders, your name is being removed from

—

the approved list of R.T.P. for Telephone Operators
and as such your all claims for absorption/regular-

isation in the Deptt. are forfiéted'which please note '

and ack. receipt.

( Raj Deo )
Asstt. General Manager ( Admn )

Kanpur Telecom Distt.

Kanpur- 208001
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IN THE CENTRAL ADMINISTRaTIVE Thisl
g

REJOTNDER AFFICAVIT

ON BEHALF OF: HKumari Ramz Senkar

¥ | In -
TN Registratien OR no.261 ef 1988

7

Kumari Rﬂgtﬂa .‘“:Smnkar.. sebedsca oo r ot o:.ﬁpp liCan‘t
yersus '

gnisn of India and @thers...........Qﬁeapandenta

-

ﬁffimévit of Kumari Rama Sonkar,
édult, daughter ef Jal Narain Scnkar
rmsident of 10/316,Kkhalasi Lines, Kanpur.
{beponent)
Ty ths dep@n@nt abovenamed de hereby, smlemn;y —~
affirm ang state aon oath as under -

1o That the deponent is applicant in the aferesaid}

case and as such she is fully acﬁuaintaﬂ with the facts

depesed te beleuw,

e . That the coeunter-affidavit filed(name,address
and designatien ars net disclesed inthé copy ef counter-~

affidavit served en the depenent) has been read over

and explained te me and I have fully understood the same,

%hat the contents of paragraph 1 of the

3.
- L\ "
B .



-52-

eaunter-affidavit the designatien ef the persen
whe has swsrn thig counter-sffidavit is not disclosed
in the cepy of counter-afficavit served en the

deponent,

4, That the centents of Paragraphs 2 af the

counter-affidavit need no reply,

5, That the centonts of PpaTagraph 3 ef the

ceunter-affidavit are matter 2f recerd ancnesd no reply,

o That the centents ef paragraph 4 of the

counter-affidevit are adnitted,

74 | That the c@ntenﬁs of péragreph 5 of the
counter-affidsvit are not admitted)! The appiiﬁant-
depenent had given her Radress as 10/316,Khéla$i Lina,
Kanpur ang nmt316,Khal&si Line,ﬂanpur; It is =zlsg

clear frem annexure Ca=-11 to this ceunter-affidavit,

8. . That the gentents of paragraph 6 eof the
counter-affidavit are not admitted fer want of knewledgey
The deponent gess nét knew that any zllsged letter

dated 22.1.63 uas sent te the_applicant. Mercever, from
ANNEXUre Cﬁ*lli it does nét shou that this letter is

addressed te the ﬂ@b@n@nf;




- D

9. That the centenis of pafagraph 7 af the

eounter-gffidavit are alse net admitted. She has

never received either letter dated 22.1.83 or 15.1.834
It appears that deliberstely émme manipulati$n has been
made te avoid the service te thése 1et£ers'@n the
deponent se that some ﬁ%her.canéidate may be adjusted)
The meg@nent when di¢ not receive any alleged letters
mataﬁ-22.1Jé3 and 15.1.83, thers uss ne questisn of
cempliance of these leﬁt@rs. Méra@uér the depanent

has been canséantly émntacting abeut her result
but,always have been infermed that yst the result is

te be announced,

10. That the centents of paragraph 8 of the
counter-afficavit are net admitted, The petitiocner

has never received any letter,thus,.there was no
. ) a L P

questien of campliznce of the sams. The deponent
' ‘ T 2 ~

has neither receivedg any letter ner has na@eiyeé]u%uuaJ

te tzke the delivery of the letter. Meresver the
depoanant has aluaya been anxisus te receive the
! ) YV R

letter of appeintment %m but shejeither the letter
S f

_ .
ef appointmentmor any letter far making &4 any-

e

cempliance. The deponent has cama te knaw that the N
ef fice has manipulated in such a manner with thed —
lettér should net reach te the depsnent and seme sne

may be recruited in place of the deponent,

114 That the contents ef paragraph 9 of the

NI
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counter-affidavit are adnitted teo this extent that

when the depmneﬁt did not receive any letter, she
mace representstien en 9.12.86 and pointed sut that
se far she has net received any létter. The depanent
is pot at fault if she has net received the letter
frém therespondent regarding any cempliance, she

was unable te cemply with the same and the depenent
is net respwasible for any fault and delay. The
depenent had never received any alleged letters,
more-over she has been censtantly cantacting the
8ffice of respondent no.Z but aluays have been given
ah undarstanding that whanever thm result will be

finalised, the same shall be cemmunicated toher.

12, That the centents of paragraphs 10,11 and 12

of the counter-affidavit need no reply,

~

134 That the cmntents‘mf parageph 13 of the
counter-affidavit aré net agmitted.  There is ne
questien of petition becemming time barred. The
dapenent has been censtantly making an effert fer
mﬂégﬁmg'hmaxm knewing her result and as sson as she

came te knew that some ather perssns have been appointed

in her place, she has filed thigs petitien after making

due representatisn,.

14 That thecentents ef paragraph 84 of the

msﬂ-«equ\

7



o | e
counter-affizavit are not admitted,’ That ne letter
dgated 15,1783 er 11.2.83 has ever been received by the
- deponent ner she has sver refused,’ fheallegatimns ma &
in para 14 ef the caunter-affigavit have already been
menticned in the earlier paras ef this rejéipdar-
\\;‘ | af fidavit. Theoffice af respendent ne.? has manipulated
| s in such a manner that the deponsnt shauld net get the |
alleged letters dated 15.1.83 and 11.2.83 so that they
May accommadate seme favourite éanﬁiéate. kven in this
counter-affidavit has nat been mentisgned whe has been
appeinted in plsce ef the depmnent, The deponent belengs
te Scheduled Caste and the ef fice éf respasndent no.2
wanted seme non~Scheduled Casfe candidate whe was net

selected to accemmodate in her place and same has been

'/4; dgong by the office af respandent ne,2,
a 15«  Thatthe centents of paragraph 15 of the
~ counter-affidavit are not admitted and the centents of
T\ Paragraphs 6(2)(3) ofthe petitisnate reiterated,!
e -'..' :‘:\- '
O - X
\:ﬂ ' o -~ \‘% :
W ﬁi
“ar [ . That the centents of paragraph 16 of the
e d Axnumer-pfflaavlt are net adnitted and the centents of

K\Q" »\Mﬂ,ﬂ/~ / Paragraphs 6(4)(5)(6)(7) and (8)(9)(10) and (11) of the

applicatien are reiterated,

17, That Ehe contents ef paragraph 17 of the

counter=affidavit need ne reply, Mereever it is arguments= .

tive as such the l@gal aspect of the case shallbe put

N
RN QWHEq T



befere this Hentble Tribunal at thé time of hearing.

o 18. That the centents of parngraph 18 af the
o counter-affidavit are not aﬁ/§ admitted. The petitioner
is entitled fer the relief and her appsintment és she

was selected in competitien.

19. That the contents of paragraph 19 sf the
caunter-affidavit ars net ad mltteﬁ The depamnt ‘iz
has fully made sut hercase and is entitled forthe

relief claimed.

20. That the centents ef paragraph 20 ef the

cmunter-affiuav1t need ne reply,

\i‘ l‘
!
- ?l}%
“ i g do hersby
s %‘ 1, the depenent abavename ; >
:“-\‘ K K ’;
B AT swear and verify thatthe cententsef paragraphs [.éjjlé
o e T A
o of the
o ) ’i...w " -

affidgvit are true te my personal kneuledge; these of

gf the
L

“paragraphs L///
affidavit are based an perusal ef recerd; these of

peragraphs 6, —— _ - gpfthe

afficavit are bssed on legal advice which I believe te

be true that ne part eof it is false and nething

material has been concenleds

so help me Gody
= (Ceponent)

QAR N R N
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1, ﬁg..,ap Chand Fﬂanupy,:‘lork te sTi ReVeGuptsa
Advecate,High Court,gllahabad de hereby, declare that
theperaaﬁ making this afflidavit and alleging hexeelf
te be Hrx Kumari Rama Senkar is kneun te me. .frem
perusal of the papers preduccd by her in the case

and 1 am satisfied that she is same lauy. / |

/Iz' 7 GFN/)\" - | | (Rﬁlevz}k} L
,//:> — -

salemnly affirmed befare me unthej/ day af
July 1989 at ?é‘f F!/.P—d by the deponent uhe has been
identified by the afordsgid Clerk,

I have satisfied myself by examining the
deponent that she understands the contents of this

affidavit which has been read sver and 8xplained to har.

l m
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